BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE NINATH DAY OF FEBRUARY, 1987
Present § Hen'ble Shri Ch.Ramakrishna Rae Member(J)

Hon'ble Shri P.Srinivasan Member(A)

APPL ICATION Ne,1231/86(T)

D.Chennaiah,
HeN®.70, Gandhiwada,
Gadag Read, Jepadi,
Hubli, OHARWAR DISTRICT. eoe APPLICANT
( Shri M.Rama Bhat cor Advecate )
Vse
1. The Additienal Chisf
Mechanical Engineer,
S.C.Railway Werkshep,
HUBLI.
2, The Divisienal Railway
Manager, S.C.Railuway,
HUBLI.
3. The Regienal Prevident Fund
Cemmissiener, Bhavishyanidhi

Bhavan, Ne.8, Rajaram Msehun Rey Read,

FeB.N®,2584, Bangalere - 25. L3 RESPONDENTS

( Shri M.Sresrangaiah S Advecate )

This applicatien has ceme up befere the ceurt tsday,

Hen'ble Shri Ch.Ramakrishna Rae, Member(J) made thes fellewing 3

CRDER

This is a transferred applicatien received frem the
High Ceurt ef Karnataka under sectien 29 ef the Administrative

Tribunals Act, 1985,

2% The applicant was initially appeinted as an unskilled
werker in the Roilways en 8.6.1943, but he resigned frem Railway
service with effect frem 4.11,1968. Thercafter he was given a

fresh appeintement with " bettem senierity ™ as a Turner. Dis-

ciplinary preceedings were initiated sems tims early in 1980
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against the applicant, en the greund that he had wilfully dis-
ebeyed the ordarqnf hiskuperiors. He was placed under suspensien
frem 25.2.1980 te 6.11.1980 and was finally cempulserily retired

with effect frem 28.2.1581.

3. The praysr in this applicatien is that a directien be

jissued te the respendents te give the applicant retirement bene-
fits such as pensien, gratuity, prevident fund centributien, etc.
The erder impesing the penalty is net challsnged but the claim ef
the applicant is that esven iﬁ terms ef that erder he is entitlad

te ratirement benefits which had net bsen fully paid te him.

4, Shri Rama Bhat, lsarned ceunsel fer the applicant re-
itersted that his client had net bsen paid all the retirement
benefits due te him. Shri M.Sreerangaiah fer the Respendants
shewed us receipts signsd by the applicant te preve that balances
in the prevident fund, menies due te him under the Railway
Empleyees Insurance Scheme, gratuity and all arrears ef pay and
allewances had been paid te him in full, Therefere, what remains
eof the prayer is pensien, if any, due te the applicant. Acc-rd-'
ing te Shri Srirangaiah a persen has te cemplste 10 years ef
qualifying service te be eligible fer pensien. The applicant

had cempleted 9 years and 7 menths ef qualifying service, thus

falling shert by five menths, Therefers he was net entitled

te any pensien.

Se Shri Rama Bhat at this stage wanted te see the ssrvice
beek of the applicant te verify the calculatien ef qualifying
service ef thes applicant. Aftsr geing threugh the service besek
he centended that certain perieds of lsave granted te the appli-
cant had net been treated as qualifying service and that if these
perieds had been taken inte acceunt the applicant weuld be eligi-

ble fer pensien.
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6o This is a matter ef detailed verificatien which can

be dene by ths efficial: ef the Respendents. We weuld, therefere,
direct the applicant te appreach the Respendents explaining hew
he had the necessary gyalifying service fer earning pensien. Ue
direct the Respendents te give him a hearing, verify his claim
and thereafter destermine whether he had the requisite qualifying
sarvics fer bsing paid pensien. If his claim is feund te be
cerrsct pensien due te him may be paid frem the date eof his cem—
pulsery retirement. Ue weuld direct the respendents te de all
this as expeditieusly as pessible and in any case befere thes

end of six menths frem the date the applicanqmakes his appli-

catien te them.

Te The applicatien is dispeed ef as indicated abeve. Thsre

will be ne erder as te cests.

bbbl )7 & T e
mEm BER(3) “memeer(a) A2 <

A No



